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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

Oeh» 518/96 and
O.A. 519/96

New Belhi, this the Bth day of May, 13996

Hon'ble Shri SeR. Adige, Member (A)
Hon'ble Smt. Lakshmi Sw&minathan, Member (J)

0.p, 518/96

Head Const. Mor Dhuaj No.153/PCR
s/o Shri Chiranji Lal,
r/o H=1/351=52, Sultanpuri,

New Belhio oo Applicant

By advocstes Shri Shanker Raju
Use
1. Union of India/Lt. Governorloelhi
through Commissioner of Polics,
Police Headquarters, M90 Bu11d1ng,
- ToPo EStatB,NBU Delhio
2+ Deput commissionar of Police
(HQ~I) Police Headquarters,
MeS.0. 8u11d1ng,I.P. Estate,
New Delhi. . oo+ Respondents

By Advocate: Shri Arun Bharduwaj

00A. 519/96

Head Constable Ganesh Narain No.11051/DAP

s/o Shri Bhairon Ram, .

R/o B=941, Nangolpurl, _

Delhio, s v00 Applicant

By Advocate: Shri Shanker Raju
Vso

1. Union of India/Lt. Goverror of Dwelhi
through Commissioner of Polica,
Police Headduarters,

. MeSe0s Building, _ °
1.P. Estate, : o
New Delhio

2+ DY, comm1831oner of Polloe(Headquarter-I)
Police Headquarters, *@g;
MoSeBo--Building, S

I.Po Estate,Nau Delhi. eos Rgspondents

By Advocate: shri Arun}Bharduaj
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Hontble Shri SeRe Adige, Member (a)
We have heard Shri Shanker Raju; learned 00uﬂsal o

for the applicant and shri Arun Bharduaj, lsarned tounsel

for the respondents. 4 ?

2.  Ue note that an 1dentyél 0o Ao bearlng No°497/96 %
(Bal Kishan V. UOI and another) has been disposed of with jé
certain directions by order dated 26.4.96. Both the learnak‘
counsel agres that this D.A. be disposed of with 2 dlrecnluw
i

to the respondents on the lines given in that order e

3o paccordingly, we d*spose of this O.pe uwith a similar '3
direction to the respondents to dlspose of ths appllcant°ﬂ
representation to the shou cause notice by a de tailed '
reasoned and speaking order,taking into acéount each-of

the grounds taken in the representation, after giving him i

a personal hearing) within one month of the receipt of a

e i s

copy‘of this ordere. In the event the respondents pass

any order which adversely affects the appllcant as prcposgg

.by them i.ee. ravartlng him to the substantlva post from 'ai

the higher post he is holding, that dscision shall be kopﬁ’

,?.
)

in abeyance for a period of three wesks from the date the
order is c omnunicated to the applicanto ]
4.  Ooho is.disposed of with the above.directionsq No E

-

order as to-costsa

;gkg,é;ﬁduiefij//// | .
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